
CENTRAL ADMINISTRATIVE TRIBUNAL, JABAL£UR BENCH 

CIRCUIT COURT SITTING AT BILfiSPUR 

O riginal A pp lication  No. 665 of 2005 

Biiaspur, th is  the 6 th  day of m rcn , 2006

ifen'ble Shri J u s tic e  B. i& nigrahi, Chairman 
Hon'ble Shri Shankar Prasad, A dm in istrative Member

pankaj Dwivedi, aged about 
53 y ea rs , son of Shri Shiv Kumar 
Dwivedi, IAS, P rincipal Secretary  
t o  th e  Department of General Adm inis- , - 
t r a t io n ,  Govt, of C hhattisgarh,
R /o . E - l, Shankar N&gar, Raipur, C.G. . . .  A pplicant

Advocate -  Shri Rajendra T iw ari)

V e r s u s

1. Union of India, through th e  
Secretary to  th e  Department of 
Personnel & Train ing, North 
Block, New D elh i.

2 .  The C hief S ecretary , Govt, of 
C hhattisgarh, Raipur.

3 . The C hief Secretary, Govt, of
Andhara Pradesh, Hydrabad. . . .  Respondents

(By Advocate -  Shri A .P . Khare fo r  respondent No. 1, Shri
A jay ojha fo r  respondent No* 2 and none for
respondent No. 3)

O R D E R  (aralj
B/ J u s tic e  B. Pa nigra h i. Chairman -

In th is  case  the ap p lican t has ch a llen ged  th e  v a lid ity ,

i l l e g a l i t y  and propriety  of th e  order passed by th e  respondent

No. 1 dated 1 2 .7 .2005 , whereby they turned down the request

fo r  re ta in in g  th e  ap p lican t by th e  S ta te  Government fo r

com plete term of f i v e  y ea rs .

2 . The ap p lican t jo in ed  Indian A dm in istrative S erv ice  in  

th e  year 1975 and was a l lo t t e d  &ndhra firadesh cad re. When new 

s t a t e  of C hhattisgarh was formed w ith  e f f e c t  from 1st 

November, 2000, many Indian A dm in istrative O fficers from other 

s t a te s  tove been, brought. S im ilar ly  th e  ap p lican t was a ls o



p la c e d  a t  the d isp o sa l o f  C hhattisgarh s ta te *  He has jo in ed  

w ith  e f f e c t  from 1 1 ,1 2 .2 0 0 1 , A fter  com pletion  o f  tfiree  years  

th e  S ta te  o f  C hhattisgarh has made a req u est to  the  

respondent No, 1 to  perm it the a p p lica n t to  s ta y  fo r  another 

two years and as soon as he com pletes f iv e  years term he 

s h a l l  be r e le a s e d . As per c la u se  ( i i i )  o f  the l e t t e r  dated  

8th  November# 2004 is su e d  by the respondent No, 1 "the t o t a l  

a llo w a b le  period  o f  in te r -c a d r e  d ep u tation  in  the e n t ir e  

c a r e e r  o f  the o f f i c e r  s h a l l  be f iv e  y e a r s . No ex ten s io n  o f  

in t e r  cadre d ep utation  beyond f iv e  years s h a l l  be a llo w ed . 

However# in te r  cadre d ep utation  a t  a tim e norm ally cannot 

ex ceed  th ree  years'; A c la u se  (v i)  has a ls o  been included  

in  the a fo re sa id  order which has been reproduced hereunder t

"A req u est fo r  ex ten sio n  (up to  a maximum period  o f  
f iv e  years) w i l l  be e n ter ta in ed  on ly  i f  i t  i s  forwar­
ded by th e S ta te  Government concerned w ith cogent 
reasons and a t l e a s t  three months p r io r  to  the exp iry  
o f  the p eriod  o f d e p u ta tio n ,H

The learned  cou n sel appearing fo r  the a p p lica n t has submi­

t t e d  th a t even though a l e t t e r  o f  requ est has been issu e d  by

th e  s ta te  o f  C hhattisgarh a f te r  con sen t having been given  

by the S ta te  o f  Andhra Pradesh# th e respondent No, 1 Union 

o f  India turned down the req u est and no reasons have been 

a ssig n ed  th ereon . I t  has a lso  been brought to  our n o tic e  th *  

in  case o f  e th er  Indian A dm in istrative S erv ice  o f f ic e r s  are 

concerned# the respondent No, 1 was very l ib e r a l  in  granting  

p erm ission  to  r e ta in  them fo r  a p eriod  o f  f iv e  years# 

whereas th e  a p p lica n t i s  concerned they have not granted  

p erm ission  to  r e ta in  him. On b ein g  asked# th e learned  

cou n se l fo r  th e  respondent No, 1, could  not s a t i s f a c t o r i l y  

ex p la in  as to  why d if f e r e n t  standards were adopted so  fa r  

th e  a p p lica n t i s  concerned. The order impugned by the  

a p p lic a n t  has been p laced  b efore  u s . No cogen t reasons have

been given as to why the request of the State of Chhattis-
garh after consent having been given by the State of Andhra

Pradesh has been turned down.
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3 . In such circum stances, we have no o th er  op tion  but

t© d ir e c t  th e respondent No. 1 to  con sid er  th e ap p lica n t* s  

ca se  and req u est o f  both th e  s t a t e s  i . e .  Andhra Pradesh and 

C hh attisgarh , and take a d e c is io n  by tak in g  in to  con sid era ­

t io n  a l l  the precedent c a s e . I f  the respondent No, 1 has 

p erm itted  the o th er  o f f ic e r s  then they s h a l l  a ls o  take th ose  

ca ses  as precedent and take reasonable d e c is io n  w ith in  a 

p er io d  of th ree  months from th e  d ate  o f communication of t h i s  

o rd er . T i l l  such concious d e c is io n  i s  taken by the respondent 

He, 1 the p resen t s ta tu s  quo s h a l l  co n tin u e .

4 ,  With the above o b serv a tio n s th e OA i s  d isp osed  o f .

No c o s t s .

(Shankar Prasad) 
A d m in istra tive  Member

(B« Panigrahi) 
Chairman
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